$I TEM NO 32 COURT NO. 2

SUPREME COURT

SECTION | X

OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).10293/2006

(From the judgenent and order dated 02/05/2006 in AN No. 871/2005

in NM No. 120/2005 in PN No.561/ 2005 of The H GH COURT OF BOVBAY)

ANI B ANTHONY D MONTE

VERSUS

YASMEEN FAKI R MOHD. SHAI KH & ORS.

Petitioner(s)

Respondent ( s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent

and prayer for interimrelief and office report)

Date: 26/06/2006 This Petition was called on for hearing today.

( VACATI ON BENCH)

CORAM :

HON BLE Dr. JUSTI CE AR LAKSHVANAN

HON BLE MR JUSTI CE ALTAMAS KABI R
For Petitioner(s) M .
M.
M.
M. Anbrish Kumar, Adv.
For Respondent (s) M.

M.

M. S.S. Jauhar, Adv.

M N. Rao, Sr. Adv.
P.N. Gupta, Adv.

D. A. Joseph, Adv.

Prabhjit Jauhar, Adv.

Haresh Mehta, Adv.

UPON hearing counsel the Court made the follow ng

ORDER



Adj our ned to 30. 6. 2006. Per nmi ssi on to file addi ti ona
I docunent s is

gr ant ed.

( A D. Sharma ) ( Phool an Wati A
rora )

Court Master Court Maste



